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KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/61/2015/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 29.6.2022

: : ENQUIRY REPORT : :

:: Present ::

( S.GOPALAPPA)
Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Inquiry against Sri.Chandrappa
Bheemappa, the then Secretary, Maranala
Grama  Panchayathi, Surapura Taluk,
Yadagiri District - reg.

Ref: 1. G.O.No. RDP 5 GPS 2015 dated: 22.1.2015
2 Nomination Order No: UPLOK-
1/DE/61/2015/ARE-9 Bangalore

dated:4.2.2015 of Hon’ble Upalokayukta-1
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This Departmental Inquiry is initiated against Sri.Chandrappa
Bheemappa, the then Secretary, Maranala Grama Panchayathi,
Surapura Taluk, Yadagiri District (hereinafter referred to as the

Delinquent Government Official for short “DGO ”).

2. In pursuance of the Government Order cited above at
reference No.1, Hon’ble Upalokayukta vide order dated 4.2.2015
cited above at reference No.2 has nominated Additional Registrar of
Enquiries-6 (in short ARE-6) to frame Articles of charges and to

conduct the inquiry against the aforesaid DGO.



No. UPLOK-1/DE/61/2015/ARE-9

3. This Authority (ARE-6) has issucd the Articles of charges,
Statement of imputations of misconduct, list of witnesses proposed to
be examined in support of the charges and list of documents proposed
to be relied in support of the charges.

4. The Article of charges issued by the ARE-6 against the DGO

are as under :

ANNEXURE-I
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ANNEXURE -2
STATEMENT OF IMPUTATIONS OF MISCONDUCT

An investigation was taken up on the basis of the complaint
filed by Shri. Lakshman Basavaraj Goundi of Yenne Vadagera in
Surapur Taluk of Gulbarga District then (now in Yadagir District)
(hereinafter referred to as ‘complainant’ for short) against Sri.
Chandrappa Bheemappa — the then Secretrary of Maranala Grama
Panchayath in Surapura Taluk of Gulbarga District (now in Yadagir
District ) (hereinafter referred to as ‘Deliquent Government Officials’
DGO for short).

Brief facts of the case:-

According to the complainant: The respondent and the Bill
Collector have created records pertaining to the works allegedly
executed by the AE for Panchayath and retained panchayath records at
Narayanapur Village; misappropriated amount in the purchase of
chairs, table besides under “Sampoorna Swatchata Andolan” scheme
and construction of toilets scheme, in the name of supplying water,

casuing repair to roads and bore-wells at Maranala, Yenne Vadagera,
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Basapura and Madalinganala villages; and billed both under SGRY
and grants of the panchayath for the pipe lines installed at Yenne
Vadagera village.

After registering the complaint, it was referred to Technical
Audit Cell (TAC) of our institution i.e., Karnataka Lokayukta at
Bangalore, for investigation and report. Then the Chief Engineer of
TAC got done investigation through the AEE-1 (hereinafter referred
to as 1.O for short), and submitted investigation report indicting
respondent and Bill Collector of Panchayath.

So, after receipt of the report, comments of the respondent have
been called for. But the respondent did not submit his comments.
Since the Bill Collector is not a respondent and his name and details
are not available and not furnished, he could not be proceeded with
that too, when his duites and responsibility are considered.

A careful consideration of the material on record shows that:-
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For the same, respondent is found to be responsible for the
wasteful expenditure and for misappropriation of Rs. 2,64,383/- by
violation of the provisions of MCE, KFC, PWD Code and Karnataka
Panchayath Raj Act, 1993 besides of Circular /Guidelines issued
under “Sampoorna Swatachata Andolana” (SGRY).

The said facts supported by the material on record, prima —facie
show that the respondent, being a Government /Public Servant, has
failed to maintain absolute integrity, besides absolute devotion to duty
and also acted in a manner unbecoming of Government /Public
Servant and thereby committed misconduct and made himself liable
for Disciplinary action.

Since said facts and material on record prima —facie show that
respondent has committed misconduct attracting Rule 3(1) (i) to (iii)
of KCS (Conduct) Rules, 1966, now, acting under Sec. 12(3) of the
Karnataka Lokayukta Act, recommendation is made to the Competent
Authority, to initiate disciplinary proceedings against the respondent
and to entrust the inquiry to this Authority under Rule 14-A of the
Karnataka Civil Services (Classification, Control and Appeal) Rules,

1957. Hence the charge.

5. The Article of charge was issued to the DGO calling upon

him to appear before this authority and to submit written statement.
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6. The DGO uppeared before this inquiry authority in
pursuance to the service of the Article of charges. First Oral Statement
was recorded on 16.5.2015 and plea of the DGO has been recorded
and he pleaded not guilty and claimed for holding inquiry. Thereafter,

he submitted written statement.

7. In his written statement, he denies the entire allegation
made in the Article of charge as absolutely false. He admits that he is
the then Secretary of Maranala Grama panchayath Surapura Taluk,
Yadagir District. He further submits that allegation made out in
Annexure-1 and 2 is totally false and denied in Toto. He never
committed any offence nor has failed to maintain integrity, he never
committed any offence nor committed any act of unbecoming of a
Government servant. He prays that the disciplinary proceedings
initiated against him may be dropped. With these grounds, he prayed

to drop the charges leveled against him.

8. As per the orders of Hon’ble Upalokayukta vide order No.
UPLOK-1 /DE//2016 Bengaluru dated: 3.8.2016 this enquiry file was
transferred to Additional Registrar of Enquiries—6 to Additional
Registrar of Enquiries- 9 (in short ARE-9).

9. The disciplinary authority has examined the complainant
Sri. Lakshamana Basavaraja Goundi, Yennivadagera, Surapura Taluk,
Gulbarga District as PW.1, the investigating officer Sri.
T.C.Jayaramaiah, the then Accounts Superintendent, TAC Karnataka
Lokayukta Bengaluru as PW-2, Sri.Mohan Valappa Hulluru the then
Panchayath development officer of Maranala Grama panchayath as

PW-3 and Sri. Somashekar S/o Basanna, the then Panchayath
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development officer of Maranala Grama panchayath as PW-4 and

got marked documents as Ex.P-1 to ExP-8.

10. Thereafter, second oral statement of DGO has been
recorded. DGO submitted that he has defence evidence. Sufficient
opportunity was provided to the DGO but he has not examined any

witness and not marked any documents on behalf of his side.

11. Heard the submissions of Presenting Officer and DGO
submitted written arguments. Perused the entire records. The only

point that arise for my consideration is:

1. Whether the Disciplinary Authority proves
the charge framed against the DGO ?

My finding on the above point is in AFFIRMATIVE for the

following:
REASONS

11. The complainant PW-1 has turned hostile and deposed that
he has not filed the complaint against the DGO and he has not given
any rejoinder. Hence, the learned presenting officer treated PW-1 as
hostile and suggested the case of disciplinary authority. In the cross
examination PW-1 has denied that he has lodged the complaint as per
Ex.P-1 and rejoinder Ex.P-2 in respect of the incident and he is

deposing falsely to help the DGO.

12. As per section 20 of Karnataka Lokayukta Act, if a false
complaint is filed, the court of Metropolitan Magistrate or JMFC has
to take action cognizance of offence. But, no such court shall take

cognizance of offence under sub section-1, except on a complaint
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made by a person against whom such false complaint is made after

obtaining previous sanction of Lokayukta/ Upalokayukta.

13. After lodging complaint, if the complainant turns hostile,
under the provision of IPC action has to be initiated against the
witness for giving false evidence. But DGO has not come forward to

initiate proceedings against PW-1.

14. According to PW-2 on verification of documents he found
that during the year 2006-07 Grama Panchayath Secretary has
purchased furnitures without calling for quotations and tender
approval. The DGO could purchase the furnitures in Surapura but
purchased in Hubli and spent transportation charge of Rs.4000/-
unnecessarily. The purchased articles were not taken into stock book.
The DGO has not maintained the stock book in the panchayath. The
stock book page number and serial number was not written behind the
bills.

15.  Further according to PW-2, DGO has received money
under Group-1 and also under SGRY. NMRs were prepared and
thumb impression of some labours were not obtained and thumb
impress of other labours were not identified. For some of the NMRs
engineers have put the signatures and for some of the NMRs
signatures were not put. Supplier details were not available in the
form and supplier signature also was not obtained to show the
payment of money. Thereby, a sum of Rs.1,42,000/- was
misappropriated. Under Swachatha Andholaya Scheme a sum of Rs.
17,500/- was given to the panchayath to create awareness in the

village regarding cleanliness and private toilets. But out of that
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amount the DGO has personally drawn Rs. 17,497/-. DGO has not
maintained any vouchers, documents also not obtained the signatures
of the concerned persons for having creating awareness regarding
cleanliness and private toilets. A sum of Rs. 6,400/- was shown as
amount spent towards writing name plates and produced the vouchers.
But without calling the quotations DGO has Violated the rules. Even

signatures were obtained for having received the amount.

16. Further according to PW-2 in the year 2006-07 out of
money reserved for private toilets, Rs.10,000/- each was said to be
given to five persons, but list was not produced. Amount was spent
towards construction of toilets in Primary School and High School
premises. But in NMRs the left thumb marks of labours were not
«dentified. No documents were produced to show that the labours
were identified and payment was actually made to the labours. In the
material supply bills suppliers names were not forthcoming, suppliers
signaturcs were not forthcoming to show the payment of money.
There is no information from whom the materials were purchased and
to whom the payment was paid. A seal of M/s. Sridevi Traders was
put on the white paper for having purchased cement and steel, but
KST number and CST numbers not mentioned on this illegal bill for

Rs. 1,42,000/-. Thereby a sum of Rs. 1,42,000/- was misappropriated.

17. Further according to PW-2, during the year 2006-07 a sum
of Rs. 16,062/- was spent on labours for laying pipe line from Yenne
Vadagera village borewell to new colony. The left thumb marks of
nine labours were not identified. Certificate is not put to show that the

labours are identified and the amount was actually paid to labours.



16
No. UPLOK-1/DE/61/2015/ARE-9

Therefore the said expenditure is illegal. Materiuls worth Rs. 18,200/-
Wwas purchased, but the dctails of suppliets and to whom the amount
was paid is not forthcoming. Therefore a total sum of Rs, 34,262/- is
misappropriated.

18. Further according to PW-2 in the year 2006-07 a sum of
Rs. 75,000/- was reserved for installation of counter and sum of Rs.
25,000/~ was reserved for purchase of furniture. Sixteen visitor’s
chairs were purchased for Rs. 11,440/-, from Rathod Furnitures,
Hubballi and received invoice instead of bills, Plywood worth
Rs.42,433/- was purchased for counter from Hubballi instead of
purchasing in the nearby shop, thereby DGO has spent extra amount
towards transportation.

19. Further according to PW-2, in the works done during the
year 2005-06 and 2006-07, the writings and signatures in the M.B.
varied. Purchased articles are not taken into stock as per the Article
55 of KFC, MCE Rule 49 were not followed in purchasing the
furniture. PWD Code Para 296(4)(1) was not followed while making
payment to the labours. Left thumb mark of uneducated labours were
not identified and not followed Karnataka Panchayath Raj Act, 93 and
Rules 87. In toilet works also, in the NMRs, Left Thumb Marks of
labours were not identified and Karnataka Panchayath Raj Act, 93 and
Rules 87 were not followed. Instead of obtaining genuine bills, illegal
bills were received and amount is misappropriated. In Sampoorna
Swatchatha Andholana Scheme, payment was made for illegal bills
and not followed MCE Rules. Totally the DGO has misappropriated a
sum of Rs.2,64,383/-. Accordingly, he has submitted a report Ex.P-3

and documents Ex.P-4.
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20. In the cross examination PW-2 has deposed that he has not
examined Sri. Lakshmana Basavaraja Goundi. He secured the
documents from Maranala Grama Panchayath. He had written a letter
to Grama Panchayath to furnish the documents, but he has not
produced the said requisition letter. He has the reply given by the
then Panchayath Development Officer. He admits that in the said
letter, the PDO has not stated that the DGO has misappropriated the
amount. He admits that the documents which were against DGO were
not produced. He has not taken the expert’s opinion report to show
that signature of the Engineers varied in M.B. Book and in NMR. He
has not retained the endorsement to show that he secured the

documents from the said Grama Panchayath.

21. Ile has not verified the furniture in the Grama Panchayath.
He has not recorded the statements of President and Members of
Grama Panchayath, as it was not necessary. According to Manual of
Contingency Rule 49, stock certificate has to be mentioned on the
bills. Therefore, he has stated that stock book was not maintained.
Under SGRY Scheme and Group-l, Zilla Panchayath released the
amount to the Grama Panchayath and the said amount will be credited
to the joint account of Grama Panchayath Secretary and President. In
this respect, Engineers will prepare the NMRs. He admits that bills
will be honoured only, if the President, concerned Engineers and
Secretary put their signatures. He has not verified the spot in respect
of Rs.6,400/- spent towards name plate, but he has stated on the basis

of the documents.
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22. Further, PW-2 has deposcd that during the year 2006-07, in
pipcline work payments were shown as made to the labours, but the
LTM of labours were not identified. He has not taken expert’s
opinion to tally the writings and signatures. Further, PW-2 has denied

rest of the suggestions made by the Defence Assistant.

23. According to PW-3, the DGO has worked as Secretary in
Maranala Grama Panchayath from 01.04.2005 to 31.03.2008. PW-3
took the time to produce the documents, but subsequently, he was
transferred from Maranala Grama Panchayath to Yadagir district

Hebbala-B. Therefore, he was unable to produce documents.

24. PW-4 has deposed that he made his best efforts to search
for Vouchers, Attendance Book, M.B. Book, Cash Book, Resolution
Book in respect of Sampoorna Navayuga Swatachatha Andholana
and other schemes during the year 2005-06 and 2006-07, but they
were not found. Then he was transferred to Maranala Grama
Panchayath. He took charge from one Sri. Mohan, but in the charge
list, documents pertaining to the year 2005-06 and 2006-07 were not
given to him. He has produced charge list Ex.P-9.

2S. Ex.P-3 is the Investigation Report, according to which the
writings and signatures were not tallied in the M.B. Book, KFC
Article 55 was not followed, MCE Rule 49 was not followed in
respect of purchase of furniture. PWD Code para 296 (4) (1) was not
followed in the payment of wages to labours, Karnataka Panchayath
Raj Act 93 Rule 87 was not followed in identifying the left thumb
marks of labours and payment. Payments are made on the basis of

illegal bills without obtaining KST & CST bills in Sampurana
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Swatachatha Andholana payments were made on illegal bills and not
followed MCE Rules 49.

26. According to the copy of resolution a sum of Rs. 75,000/-
was reserved to install counter, Rs. 25000/- was reserved to purchase
of furnitures. The copy of M.B book shows that the writings and

signatures do not tally.

27. According to Ex.P-5 the successor of DGO informed that
the charge of cash book, M.B book, vouchers, estimates,
administrative approval, resolution book, and action plan copies for
the year 2005-06 and 2006-07 was not given to him. PW-2 has clearly
deposed that signature on MB book and NMRs are not tallied with
each other, without calling for quotation and without giving tender
approval during year 2006-07 furniture were purchased from Hubli
instead of near by shop. The DGO has spent extra amount of Rs.
4000/- towards transportation chargers unnecessarily. The purchased
articles were not taken to stock book. DGO not maintained the stock

book in the Grama panchayath office.

78. If all the documents were maintained defiantly the DGO
would have produced the same before this authority. Further DGO
failed to mention stock book number, page number and serial number
behind the bills. As a secretary of Grama Panchayath DGO has
received funds under Group -1 and also under SGRY scheme. Left
thumb marks of some of the labours were not identified and Left
thumb marks of some of the labours were not obtained on the NMR.
In some NMRs engineers have put the signature but in some NMRs

engineers have not put their signature.
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29. The details of supplier and details of persons received
payment not mentioned in the bills, The DGO without creating
awareness regarding cleanliness and private toilets has drawn a sum of
Rs. 17,497/- without calling for quotations a sum of Rs, 6,400/- was
shown as spent towards name boards, Documents were not produced
to show that a sum of Rs. 2,000/- each was given to five members for
construction of toilets during the year 2006-07. In Primary school and
High school toilets works, left thumb marks of labours was not
identified and not certified that payment was made to the particular
labour. The details of suppliers not mentioned in the bills and detajls
of money received not mentioned on the bills. A seal of M/s Sridevi
Traders was put on white paper but there was no KST and CST
numbers. On the basis of illegal bills, payment of Rs. 1,42,000/-was
made. In the pipe line work also left thumb marks of labours not
identified and payment not certified. Sixteen visitor’s chairs and ply
wood worth Rs. 42,433/- was purchased from Hubli instead of nearby
shop. Thereby spent extra amount towards transportation
unnecessary.

30. Though the complainant has turned hostile the
investigating officer after verifying the records has submitted his
detailed report and also has given his evidence corroborating with a
contents of his report. Nothing much is elicited in the Cross
examination of PW-2 to disbelieve his evidence. The evidence of
PW-3 and 4 also corroborates with the evidence of PW-2 to the effect
that the DGO has not maintained the records properly in the Grama
panchayath.

31. Therefore, overall examination of the evidence on record

show that the disciplinary authority has established the charges
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leveled against DGO and DGO is held responsible for Rs.2,64,383/-
which is the loss caused to state exchequer. Hence, I proceed to
record the following:-
FINDINGS

32. The Disciplinary Authority has proved the charges leveled
against DGO. Further DGO is held responsible for Rs.2,64,383/-
which is the loss caused to state exchequer. Hence, this report is
submitted to Hon’ble Upalokayukta for further action.

33. Date of retirement of DGO is 31.1.2029.

sd |-
(S.GOPALAPPA)

Additional Registrar Enquiries-9
Karnataka Lokayukta, Bengaluru.
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i)List of witnesses examined on behalf of Disciplinary Authority.

PW.1 Sri. Lakshamana Basavaraja Goundi, Yennivadagera,
Surapura Taluk, Gulbarga District original

PW.2 Sri. T.C.Jayaramaiah, the then Accounts
Superintendent, TAC Karnataka Lokayukta Bengaluru
original

PW.3 Sri.Mohan Valappa Hulluru the then Panchayath
development officer of Maranala Grama panchayath
original

PW.4 Sri. Somashekar S/o Basanna, the then Panchayath
development officer of Maranala Grama panchayath
original

ii) List of Documents marked on behalf of Disciplinary

Authority.

Ex.P1 Ex.P-1 is the complaint submitted by PW-1 in
Karnataka Lokayukta office on 2.1.2012

Ex.P 2 Ex.P- 2 is the rejoinder dated: 4.2.2008 submitted
by PW-1 in DRE-2 Karnataka Lokayukta
Bengaluru

Ex.P-3 Ex.p-3 is the investigation report dated: 3.6.2014
submitted by PW-2

Ex.P-4 Ex.P-4 are the documents submitted by PW-2
along with investigation report.

Ex.P-5 Ex.P-5 is the letter dated: 27.5.2014 from
Panchayath development officer of Maranala
Grama panchayath, Surapura Taluk, Yadgeri
District to PW- 2

Ex.P-6 Ex.p-6 is the documents submitted by DGO along
with the letter dtd: 18.12.2007

Ex.P-7 Ex.P-7 is the letter dtd: 6.10.2021 of Panchayath
development officer Grama panchayath Hebbala-
B to Panchayath development officer Grama
panchayath Maranala

Ex.P-8 Ex.p-8 is the letter dated: 28.10.2021 from
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L

Panchayath development officer Grama
panchayath Maranala to Panchayath development

officer Grama panchayath Hebbala -B.

List of witnesses examined on behalf of DGO

11))
l DW-1 | NIL l
iv) List of documents marked on behalf of DGO
[ ExD-1 [NIL ]
(S.GOPALAPPA)
Additional Registrar Enquiries-9
Karnataka Lokayukta,

Bengaluru.
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GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/61/2015/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 05th July, 2022.

RECOMMENDATION

Sub: Departmental Inquiry against Shri
Chandrappa Bheemappa, the then Secretary,
Maranala Grama Panchayathi, Surapura
Taluk, Yadgiri District-reg.,

Ref: 1) Government Order No.@@e‘S/OS/@wow/ZOIS,
Bengaluru, dated: 22/01 /2015.

2) Nomination Order No.UPLOK-1/DE/61/
2015, Bengaluru, dated: 04/02/2015 of
Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 20/06/2022 of

Additional Registrar of Enquiries-6, Karnataka
Lokayukta, Bengaluru.

*kkkk

The Government by its order dated: 22/01 /2015 initiated
the disciplinary proceedings against Shri Chandrappa
Bheemappa, the then Secretary, Maranala Grama Panchayathi,

Surapura Taluk, Yadgiri District (hereinafter referred to as

L



Delinquent Government Official, for short as DGO) and

entrusted the Departmental Inquiry to this Institution.

. This Institution by Nomination Order No. UPLOK-1/DE/61/
2015, Bengaluru, dated: 04/02/2015 nominated Additional
Registrar of Enquiries-6, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
Departmental Inquiry against DGO for the alleged charge of
misconduct, said to have been committed by him.
Subsequently, by Order No.UPLOK-1/DE/2016, Bengaluru,
dated: 03/08/2016, the Additional Registrar of Enquiries-9,
Karnataka Lokayukta, Bengaluru was re-nominated as Inquiry

Officer to conduct Departmental Inquiry against DGO.

. The DGO, Shri Chandrappa Bheemappa, the then Secretary,
Maranala Grama Panchayathi, Surapura Taluk, Yadgiri District

were tried for the following charges:
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4. The Inquiry Officer (Additional Registrar of Enquiries-9) on
proper appreciation of oral and documentary evidence has held
that, the Disciplinary Authority has ‘Proved’ the charges leveled

against DGO, Shri Chandrappa Bheemappa, the then Secretary,

Maranala Grama Panchayathi, Surapura Taluk, Yadgiri District.

5. On perusal of the Inquiry Report, in order to prove the guilt of

the DGO, the Disciplinary Authority has examined four



witnesses i.e., PW-1 to PW-4 and Ex. P-1 to P-9 documents were

marked.

. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer.
Therefore, it is hereby recommended to the Government to

accept the report of the Inquiry Officer.

. As per the First Oral Statement of DGO furnished by the Inquiry
Officer, DGO, Shri Chandrappa Bheemappa, the then Secretary,
Maranala Grama Panchayathi, Surapura Taluk, Yadgiri District

will retire from service on 31/01/2029.

. Having regard to the nature of charge ‘Proved’ against DGO, Shri
Chandrappa Bheemappa, the then Secretary, Maranala Grama
Panchayathi, Surapura Taluk, Yadgiri District and on
consideration of the totality of circumstances:-
“It is hereby recommended to the Government
to impose penalty of withholding two annual
increments payable to DGO, Shri Chandrappa
Bheemappa, the then Secretary, Maranala Grama

Panchayathi, Surapura Taluk, Yadgiri District with

f’j



cumulative ellect and also to recover a sum of
Rs.2,64,383/- from the salary and other allowances

payable to DGO, Shri Chandrappa”.

9. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

f .\)

(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2,
STATE OF KARNATAKA.



